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Quacks practising as Doctors in the 

country 

199. SHRI VIRENDRA KATARIA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) how many quacks are practising in the 
country and especially in Delhi; 

(b) what steps are being taken to save the 
people from such quacks who are playing with 
the life of people; 

(c) whether it is a fact that Hindi Sahitya 
Sammelan, Pryag has issued thousands of 
degrees to such quacks which are not recognised 
by IMA; and 

(d) the action taken by Government to 
implement the verdict of Delhi High Court on 
the subject? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI RENUKA 
CHOWDHURY): (a) No survey has been 
conducted to find out the number of quacks 
practising in the country so far. However as a 
result of public interest litigation about 1200 
complaints have been received by the Govt, of 
NCT of Delhi. 

(b) (i) The Govt, of NCT of Delhi has 
constituted a committee consisting of officers 
of Directorate of Health Service, Dte. of ISM 
and Drug Control Deptt. and Delhi Police to 
verify the complaints. So far 140 visits have 
been made and in many cases the establishments 
were found to be closed. 

(ii) An Anti-quackery Bill has been 
introduced in the Delhi Assembly. 

(iii) A Circular dated 6.10.97 has been sent 
by Govt, of India to all State Health Secretaries 
requesting them to invoke the penal provisions 
of IMC Act, 1956 and to take action to put an 
end to the problem of quackery. 

(c) Vaidya Visharad & Ayurved Ratna 
Degrees awarded by Hindi Sahitya Sammelan, 
Prayag are included in the 2nd schedule of IMCC 
Act, 1970 upto 1967. 

(d) In compliance of the order of Delhi High 
Court, steps as indicated in sub-para (i) & (ii) of 
Part (b) have been taken. As a result in 17 cases 
the existence of quacks has been established and 
complaints ha've been lodged with the Delhi 
Police in all these cases. The Delhi Govt, is 
verifying/enquiring all other complaints and is 
taking a complete survey of the city. 

Grants-in-aid to the states for family 

welfare programmes 

200. SHRI BRATIN SENGUPTA: Will 
the PRIME MINISTER be pleased to state: 

(a) the grants-in-aid to the States for Family 
Welfare Programmes in 7th and 8th plans and 
proposed to be given in the 9th Plan, Population-
wise and State-wise; and 

(b) whether any discrimination has been 
made in granting aid to the States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI RENUKA 
CHOWDHURY): (a) Two statements showing 
State-wise grant-in-aid released during 7th 
and 8th Plan are annexed as Statement I and 
II (see below) 9th Plan is yet to be finalised. 

(b) No Sir. The grants-in-aid is released to 
the States for the infrastructure in position as 
per approved norms which are equally appli-
cable to all the States and programme 
requirements. 


